In the Court of the Ist Additional District Court,
Thiruvananthapuram
0. P. (G &W) No. 307/2007

In the Matter of minor Keerthi adlias caled as Shobana
Malu D/o Gopinath and Jagadamma
Between
Petitioners :

1. Gopi alias Gopinath, aged 58 years s/o late
Kunjukrishnan, residing at Kattuvila
Puthen Veedu, Murukkumpuzha
P.O.,

Thiruvananthapuram.

2. Jagadamma, aged 45 years w/o Gopinath,
residing at Kattuvila Puthen Veedu,
Murukkumpuzha P. O., Thiruvananthapuram.

3. Keerthi alias Shobana aso caled Malu, aged
10 years d/o Gopinath, residing at Kattuvila
Puthen Veedu, Murukkumpuzha P. O.,
Thiruvananthapuram.

And
Respondent : Nil

Take notice that Keerthi alias Shobana also called
as Malu d/o Gopinath, the Guardian of the above named
minor on the 30th day of November 2007, presented an
application to this Court for permission to sell the 5 cents
property comprised in Survey No. 274/6 of Kazhakuttom-
Menamkulam Village of the minor and to expend the sum
of Rs. 2,00,000 (Rupees Two Lakhs only) for the purpose
of the said minor’s use and that the day of 6th June 2008
has been fixed for the hearing thereof and that if anybody
intend to oppose the grant of permission to sell who may
appear on the said at 11 am. in this Court in person or by
duly authorized person or Advocate, and in default of such
appearance the said application will be heard and
determined in your absence.

A. SUBRAMANIAN,

27-2-2008. Advocate.
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Petitioners—

1. C. A. Alice w/o Late Jacob, C.C. 8/1056,
Veliyathumthara House, Opp. Y.N.P. Trust,
Mattancherry Village, Koovapadam,
Kochi-2.

2.. Pilson Jacob s/o Late Jacob, aged 24,
Veliyathumthara House, Opp. Y.N.P. Trust,
Mattancherry Village, Koovapadam,
Kochi-2.

3. Abraham Jacob s/o Late Jacob, aged 22,
Veliyathumthara House, Opp. Y.N.P. Trust,
Mattancherry Village, Koovapadam,
Kochi-2.

4. Priya Brijith Jacob d/o Late Jacob, minor aged
14,
Veliyathumthara House, Opp. Y.N.P. Trust,
Mattancherry Village, Koovapadam,
Kochi-2. Rep. by her mother and
natural guardian
C. A. Alice.

Respondent—Nil
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In the Court of the First Addl. Subordinate Judge,
Thrissur

INsoLveEncy PetiTion No. 13/2006

Petitioner :

Commonman’s Chitties & Loans (P) Ltd.,
Thrissur.

Respondents :

1. Mrs. Thanka,
w/o Kombil Bhaskaran, Vadookkara, Thrissur.

2. Mrs. Paroo,
w/o Pichambully Ramankutty, Vadookkara,
Koorkkanchery, Thrissur.

3. Muradli,
s/o Padikkalan Kunjayyappan,
Aranattukara, Thrissur.

Notice is hereby given under section 19(2) of the
Insolvency Act, 1995, that the petitioner has applied to this
Court praying to adjudge the respondents, as insolvent and
that the case stands posted to 19-6-2008 for hearing.

(Sd)
Thrissur, I Addl. Subordinate Judge.
14-3-2008.



